27 Oral Answers

oy wveae W ¥ T B,
199 f27 ¢ |

st ATy WAET et ¢ W
e 7 200 # G g, abew 200

g wrr fad @ g 1wy A I
¥ g TEEs ? _

ot ey AT wet ¢ @ WU A
9T @ & 99 @ AW G )

anft 200 fFT &, I sUwET Y
&I g1 ERAT § |

st qwlqerd qrga : W W O
“Fepger g ?

sty WETAW : I @ ST g1 &,
g IS Pag oW &7 47 99 W )

sy wwbawre qE™ - T Paadr
g ?

SHRI RATANSINH RAJDA- The
Chairman of the Indian Airhines has
said that 85!Y; of the passengers uare
travelling on Government account of
tax deduclable Company account Be-
cause of this, unbearable hurden is
ceated on the passengers who belong
to middle-class when 1n cases of emer-
gency like 1ll-ness or death of rela-
tives, they have to go immediately and
are compelled to fly by Indian Air-
lines. All these middle-class people are
the victims and the suflerers. Will the
Hon. Minister kindly let me nnow
whether the Government would run to
the rescue of these middle-class people
and take measures to see that this
unbearable burden 1s not imposed on
these middle-clasg travellers?

SHRI A. P. SHARMA: I do not know
what middle-class people are in the
view of my friend.
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These cases are pending invesliga-
tion. departmental adjudication and
some are pending decision in cours? oh
account of wril petitions fileq »y the
Dparties.

They are pending before various
High Courts under the writ petitions
filed by them.
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SHRI SATISIHI AGARWAL: Is it a
fact that, under section 4 of the Custo-
ms and Excise Act, the cigarette manu-
facturers are taking unduc advantage
of the language used therein and Gov-
ernment have taken up the question
of amending this section 4 so as to
plug the loopholes? What action have
Government taken so far in order to
plug these loopholes?

The second part of my question is
whether it 1s a fact that the cases that
you referred to have been pending
investigation in the Department for
more than five years—with regard to
evasion of excise duty by cigarette
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manufacturers—and if so, what effec-
tive steps are proposed to be taken by
Gavernment in this behalf.

SHRI SAWAI SINGH SISODIA: Cet-
tainly, the cases are pending investiga-
tion as well as adjudication. But I am
sorry I am not in a position to reply
just now. 1t may be during the Janata
regime; whether belore or after that, I
do not have complete information; 1
will require notice for that.

Constitution of an All India
Powerloom Board

¢190. DR. SUBRAMANIAM SWAMTY:
SHRI AMAR ROYPRADHAN:

Wili the Minister of COMMERCE Lo
pleased to state:

(a) whether Government have ceui-
ded to constitute an All India Powor-
loom Board to safeguard the interest of
powerloom weavers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
STEEL AND MINES (SHRI KHUR-
SHEED ALAM KHAN): (a) Govern-
ment have taken a decision in princi-
ple to constitute an All India Power-
loom board.

(b) The details are being
out.

worked

DR. SUBRAMANIAM SWAMY: The
first question I would like to ask is
whether it is a fact that the Govern-
ment has received a large number of re-
presentations from places like Bhiwandi
in Maharashira and other places point-
ing out gross irregularities being com-
mitted by some of the officials of the
Commerce Min:strv in the treatment of
powerloom weavers and whether the
scope.. ...

SHRI K. LAKKAPPA: It is sbsolu-
tely wrong. . .(Interruptions)

DR. SUBR.AM._ANIAM SWAMY: [ do
not know about the latest position of
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the Cpunci] of Ministers, whether there
has been a reshufile. . ..

MB. SPEAKER: Have some powers
been delegated to you, Sir?

DR. SUBRAMANIAM SWAMY: Ca-
binet reshuffle takes place at the last
minute; maybe, it has happened this
morning, and I do not know whethes
Mr. Lakkappa is a new Minister.

I would like to know from the Minis-
ter whether he has received such re-
presentations and what he is doing
abou{, those.

SHRI KHURSHEED ALAM KHAN:
In fact, there are lots of complaiuts
that the power loom lobby is commit-
ting a lot of infringement 4s regards
powerlooms. In fact,” there are more
than.a lakh of illegal powerlooms. I do
not know how they get the power and
how they get the other inputs, and
they are competing directly with hand-
loom We have now decided that we
will regulate all powerlooms; this
Board wil be supervising them, regula-
ting their funclioning and see to it
that they do not enter into a wasteful
competition with handloom which
must get the pride of place in our
policy.

DR. SUBRAMANIAM SWAMY: 1
would like to know whether Govern-
ment have decided in principle what
kind of Board they are going to have,
whether it is going to be a Board man-
ned by bureaucrats or a Board maun-
ed by experts, whather there are go'ng
to be Members of Parliament on that,
ete. Has any basic decision been taken
on that?

SHR] KHURSHEED ALAM KHAN:
The decision is t®at the Board will be
an advisory Board in which there will
be representation of the various in-
terested people, that is, the powerloom
people, those people who produce ihe
yarn for the powerloom and other
people who are interested generally it
the trade. -

Of course, the representation will be
on the basis of the representation of
the Handloom Board.





